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IN  THE  COURT OF THE ADDL. SESSIONS JUDGE-2(FTC), TINSUKIA. 

 

 

Sessions Case No. 48(T)/2020 
                               U/S.  302 of I.P.C. 
                             

 

 

 Present :        Sri  B.  Sutradhar, (AJS), 
                      Addl. Sessions  Judge-2(FTC), 
                      Tinsukia. 

 

 
 

                                  The State of Assam 
 

     -Vs- 
                  Sri Pradip Tanti @ Pusung --------Accused 

 

 

Appeared : 

 
              For the State    : Sri R.C Das, Ld. Addl. A.P.P, 

 

              For the accused: Sri Shreeram Prasad,  Advocate.  

               
 
Date  of  evidence : 24.02.2021, 10.03.2021, 07.04.2021,  

                             16.11.2021.                                   

 

Date of argument  :  08.12.2021. 

Date of judgment :  15.12.2021 
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J  U  D  G  M  E  N  T 

 

1.         The  brief  case  of  the Prosecution  is  that in  the  

year 06.01.2020 at 11 P.M at  Beesakupi  T.E, Fatikjan, Line  no. 

50  when  the  informant,  Lalchand  Tanti was sleeping in his 

house, his two  sons,  namely, Pradip and  Bhola  Tanti pick  up 

a quarrel  between  them on some matters and  Pradip  Tanti 

had  killed  Bhola  Tanti by  beating   him with  bamboo  lathi  

after  quarreling with  the deceased.   Hence,  this  case.  

       
2.         Receiving the FIR,  the  Doomdooma P.S. registered a 

case and investigated the matter and on completion of the 

investigation, charge sheet was submitted against the accused 

and forwarded him to face the trial. 

 
3.         On  appearance   before   the Ld. Additional  Chief 

Judicial Magistrate, Tinsukia, copies were furnished  to the 

accused person U/S 207 Cr.P.C and committed the case to the 

Court of Sessions for trial. Accordingly the GR case no. 65/2020 

was registered as Sessions case no. 48(T)/2020 and transferred 

to this court for trial. 

 
4.         Upon receiving the record and appearance of the 

accused in this court and upon hearing both sides and 

considering the materials on record and after hearing both 

sides, charge U/S. 302 IPC was framed against the accused.   

The  particulars of charge was read over and explained to the 

accused and to which he pleaded not guilty and claimed to be 

tried.        



3 

 

 

5.         During trial, prosecution examined Seven(7) witnesses  

and  declined  to  adduce any  other  evidence. The accused 

was examined u/s 313 Cr.P.C  and his plea is  of  total  denial. I 

have heard argument put forth by the ld. Counsel for both the 

sides as well as gone through the entire materials available on 

record. 

 
6.           Point for determination :- 

 
(i)  Whether  the accused  on  06.01.2020,  at about 11 

P.M, at  Beesakopi  T.E,  Fatikjan, 50 No. Line, under  

Doomdooma P.S committed  murder  by  causing  

death  of  Bhola  Tanti and  thereby committed an 

offence punishable u/s. 302 of the IPC ?  

  

          DISCUSSION, DECISION AND REASONS THEREOF: 

 
7.               PW.1,  Sri  Lalchon  Tanti has  deposed  that he  is the  

informant of  this  case.  The  deceased  Bhola  tanti  was  his  

elder  son.  The  accused  Pradip  Tanti  is  his  younger  son. 

The  occurrence  took  place   in  the year,  2020, in  the  month  

of  January.  On  the  fateful  day  at  about 11 PM,  he  was  

sleeping  in  his  house.  Both  the  accused  and  the  victim  

came  out  of  the  house  without  his  knowledge.  In  the  

morning  at  4  am,  he  woke  up  from  bed  and  found  his  

son  Bhola  Tanti  was  sleeping  in  his  house.  He  tried  to  

wake  up  Bhola  Tanti  but  he   did  not  respond  him.   He  

saw  head  injury  of  Bhola  Tanti,  but  he  did  not   notice  

any  blood  on  the  injury.  Hence,   he  informed  VDP  Rajesh  
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Karmakar  and  other  persons. They  came  after  few  hours  

at  about  10  am  to  his  house. Police  inspected  the  body  

and  examined  him.  The  police  took  away  the  dead  body  

to  the  P.S. He  was  living  with  the  deceased  and  the  

accused  at  the  relevant  time.  The  police  conducted  inquest   

on  the  dead  body  in his  presence. He puts  his  thumb  

impression  thereon.  He  went   to  the  P.S  with  the  dead  

body, where he  filed  the  FIR.  He puts  his  thumb  impression  

on  the  said  FIR. 

 
8.          In  Cross-examination   the  PW.1  has  stated  that  he  

was  not present  at  the time  of  occurrence.  He  cannot  say  

who  filed  this  case.  He  cannot  say  how  the occurrence  

took place. 

 

9.              PW.2,   Sri  Rajesh  Karmakar has  deposed  that he  

knows  the  complainant Lalchand  Tanti. He   knew  the  

deceased Bhola  Tanti,  who  was  the  son  of  the  

complainant. He knows  the accused Pradip  Tanti,  who  is  also  

the  son  of  the  complainant. The  occurrence  took  place  in  

the  month  of  January,  2020  at  night.  Next  day   morning,  

he  heard  that  a  quarrel  took  place  between  the  accused  

the  deceased,  in  which  the  deceased  was murdered.  The  

deceased  was  elder   to  the  accused.  Accordingly,  he  came  

to  the  house  of  the  deceased  and  saw  the  dead  body  of  

the  accused  lying  on  a  bed  with  injuries  on  the  head.  He  

did  not  find  the  accused  in  the  house,  but  the  

complainant  was  present.  He  asked  about  the  incident  

from  the  complainant,  who  told  him  that  due  to  quarrel   
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between  two  brothers,  the  accused  killed  Bhola  Tanti. He  

informed  the  police,  who  arrived  at  the  spot. Police  

inspected  the  dead  body  in his presence  and  recorded  his  

statement.  Police  prepared  inquest  on  the  dead  body  vide  

Ext. 1 and  Ext. 1(1)  is  his  signature.  The police  sent  the  

dead  body  for postmortem  examination.  Since  he  was  the  

President  of  the  VDP,  he  was  asked  by  the police  to  

apprehend  the  accused.  He  alongwith  Premo  Tanti  went  in  

search of  the  accused. After  2/3 days  of  the  occurrence,  

when  he  came  to  know  that  the  accused  secretly  came  to  

his  house and  accordingly,  they  apprehended  him  and  

handed  over  to police . Police  sent  him  to  the  Court  for  

recording  his  statement  and  accordingly,  he  gave  his  

statement. Ext. 2  is  his   said  statement,  recorded  by  the  

Magistrate  and  Ext. 2(1)  and  2(2)  are  his  signatures. 

 
10.         In  Cross-examination   the  PW.2  has  stated  that  he  

has  no  personal knowledge  about  the  occurrence. Lalchand  

told  him  that  while  he  was  sleeping,  the  occurrence of  

quarrel  between  the  accused  and  the  deceased  took place  

at  night.  He heard  about  the  occurrence  from  the  local  

villagers  and  accordingly,  he  deposed  today in  the  Court.  

He  did not  state  before Magistrate  vide  Ext. 2  that   he  

came  to  know  about  the  occurrence  from  the  complainant  

Lalchand.  He  cannot  say,  if  he  stated  before   the  

Magistrate  that  since  he  was  the   President  of  VDP,  he  

was  asked  by police  to  apprehend  the  accused. He 

apprehended  the  accused  from  his  house.  It  is  a  fact  that  
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he  did  not  state  before  police  earlier  as  well  as  before  

the  Magistrate  that  he  came  to  know  that  the  accused  

secretly  came  to  his  house ,  before  he  caught him. He  

denies   the  suggestion  that he has   deposed  out  of  his  

imagination  and  after  thought. 

 
11.         PW.3, Sri  Premo Tanti  has  deposed  that he  knows  

the  complainant- He  also knew  the  deceased  and   the  

accused. The  complainant  is  the  father of  the  accused. The  

occurrence  took  place  last  year, in  the  month of  January,  

2020 at  night. On  the  next  day  on  07.01.2020,  he  came  

to  know  that  there  was  gathering  of public  at  the  house  

of  the  complainant. He  heard  that  the  accused  killed  his  

brother  Bhola  Tanti. Someone  called  police  and  accordingly,  

police  came  to  the  spot  at  about  12  noon. Police  

inspected  the  dead  body  in  his  presence  and  prepared  the  

Inquest.  Ext. 1 is  the Inquest  report  and  Ext. 1(2)  is  his  

signature. He  saw  the  dead  body  of  the  deceased  and  

saw  injuries  on  his  head . Police  took  away  the   dead  

body  for Post  Mortem  examination. After  the  occurrence,  

the  accused  fled  away.  After  two  days,  the  accused  came  

back.  Rajesh  Karmakar  informed  police  about  the  accused.  

He  apprehended  the  accused  and  handed  over   to  police.  

The  police  sent  him  to  the  Court  for  recording  his  

statement  and  accordingly,  he  gave  his  statement .  Ext. 3  

is  his  statement  recorded by  the  Magistrate  and  Ext. 3(1)  

and  3(2)  are  his  signatures.  

 
12.         In  cross-examination  he  stated  that  he  did  not 



7 

 

have  any personal  knowledge  about  the  occurrence. 

 

13.         PW.4, Sri  Sanjay  Tanti  has  deposed  that he  knows  

the  complainant Lalson  Tanti. He  knew  the  deceased  Bhola  

Tanti,  who  was  the  son  of  the  complainant. He  knows the  

accused,  who  is  also  son  of  the  complainant.  The  

occurrence  took  place  in  the  month  of  January,  2020,  at  

night. On  the  next  day  morning,  he  came  to  know  from  

the  complainant  and  saw  that  Bhola  Tanti  was  lying  on  

the  bed. He  saw injury  mark  on  the  forehead  of  Bhola  

Tanti. The  complainant  could  not  say  any  reason  of  the  

injury  on  the  forehead  of  the deceased. After  some  time,  

the  police  came  and  inspected  the  dead  body  of  Bhola  

Tanti  and prepared  the  Inquest.  Ext. 1  is  the  Inquest  

report  and  Ext. 1(3)  is  his  signature.  He  could  not  find  

the  accused  in  the  house. 

 
14.         The  cross-examination  of  this  witness  was declined  

by  defence. 

    
15.         PW.5, Smt. Daimoni  Tanti   has  deposed  that she 

knows  the  complainant who  is  her  father-in-law. Deceased  

Bhola  Tanti was  her  brother-in-law  and  elder  brother  of  the  

accused. The  accused is  her  husband. The  occurrence  took  

place  in  the  month  of  January,  2020  of  3rd  day at  about  

10  to  11 PM. There  was  a  quarrel  between the  deceased  

and  the  complainant. At  that  time,  the  accused  was  absent  

in  the  house.  The  complainant  was  a  quack  and  he  could 

not  save  his  wife.  In  the  meantime,  the  accused  Pradip 
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tried  to disperse  the  quarrel  between  the  complainant  and  

the  deceased. Hence,  the  deceased  chased  the  accused  to  

assault  him.  Then  the  complainant  hit  the  deceased  on  

his  head  by  a  bamboo  post. The  police  examined  her.  She  

saw  head  injury  on  the  dead  body  of  the  deceased.  

 
           At  this  stage,  the  prosecution  declare  the  witness  

as  hostile.    

 
16.        The PW.5 has  deposed  in cross-examination by 

Prosecution that it is  a  fact  that  she  stated before  the  

police  earlier  that  the  accused  also  hit  the  deceased  in  

addition  to  assault  by  the  complainant  and  as  such  the  

deceased Bhola  fell  down  and  thereafter  other  persons took  

Bhola  inside  the  house  and thereafter  she  alongwith the  

accused  went  to  Goipani  gaon,  where her mother  reside. 

She  denies  the  suggestion  that  she  deposed  falsely  against  

the  complainant  to  save  her  husband accused. 

 
17.        In  cross-examination,  the  PW.5  has  deposed  that 

when  the  complainant  hit  on  the  head  of  Bholla,  he  fell  

down.  The  accused  assaulted  Bhola  on  his  stomach. 

 
18.        P.W.6 (M.O), Dr.  Nirod Kumar  Borah  has  deposed  that 

on 07.01.2020, he  was  working  as Sr. Medical & Health Officer  

at  Civil Hospital, Tinsukia. On that  day at  about 1:40 PM the  

dead  body  of  Bhola Tanti  was brought for  Post  Mortem 

examination  in  connection  with  Doomdooma P.S  GDE no. 

194/2020. The  dead  body  was  brought   and identified  by 

UBC 459, Sri Putul  Gogoi  and  Lalsang Tanti,  the  relative of  
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the  deceased.                  

 
           On  examination  of  the  dead  body,   he found  the  

following  injuries : 

 
External appearance : 
 

         It  was a male  dead  body of  average  built, brown  

complexion having  3” long  black  hair,  wearing  a  red jacket, 

blue  shirt, a  blue  pant, a yellow  ganji and  a half  pant. Rigor-

mortis  were present.  

 

Injuries : 
 
(I)  A cut inujy  to  the  forehead  and upper  part of  the chest. 

Bleeding  from  the  eyes  and nose present.  The  frontal  bone, 

nasal  bone and both naxila  bone are  fractured. The injury  

was  caused  by  blunt object.   

(ii) Contusion of  the upper  part  of  the  chest. On  dissection left  

third rib was  fractured in mid  clavicular  line.  The injury was  

caused  by  blunt object. 

(iii)  Contusion of  the upper  part  of  the  abdomen, also caused  

by  blunt  object. 

     
19.            On  dissection of  the  Thorax left pleural  cavity 

contained 160 ml of  blood.   The  left  lung  is   found  to be 

contused.  On  dissection of the  abdomen  contained  2.200 Ltr. 

of blood. 

               Both  liver  and  spleen  are  ruptured. 
 
               On  dissection  of  the  head,  the frontal  bone was 



10 

 

fractured. The  Extra dual space  of  cranium contained 60 ml of  

blood and  sub-dural space contained  100 ml  of  blood. The  

brain  is  congested  with  blood and  ventricles  contained  

blood. 

 
Opinion : 
 

                In his  opinion  the death  was  due  to shock and 

haemorrhage as  a  result  of  the injury sustained, all  injuries  

are  ante-mortem and  caused  by blunt object. Time  since  

death  is  12 to  18 hours.  Ext.  4 is  the  Post  Mortem  report,  

Ext. 4(1) to Ext. is his  signature. Ext. 1 is  the  Inquest  Report, 

Ext. 1(4)  is  his signature.         

    

20.         In  Cross-examination   the  PW.6  has  deposed  that  

Injury no. 1 is  sufficient  to  cause  death.        

 

21.         P.W.7 (I.O), Sri  Binod  Konch  has  deposed  that  on  

07.01.2020, he  was  working  as  S.I at Tangana  P.S. On  

receiving  an  information  by  the OC, Doomdooma P.S about  

the incident,  he made  a  GD entry vide  no. 194 dated  

07.01.2020 and he  was instructed  to  visit  the place of  

occurrence.  On  reaching  the place of  occurrence, he  found  

a  person was  lying  on the  floor. After  seeing  the person,  he  

found  that  he  was  already  dead. His  father  Lalchand  Tanti 

was  present in  the  house  who  informed him  that  one  

Pradip had  killed his son on last  night. 2/3   came  to  the 

place  of  occurrence. He prepared Inquest Report  over  the  

dead body in presence of  the  witnesses.  Ext. 1 is  the  Inquest   
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Report, Ext. 1(4)  is  his signature.      

  
22.        He enquired  about  the  incident from  the witnesses, 

namely,  Sri  Rajesh  Karmakar, Sri Sanjoy  Tant,  Sri Premo Tanti 

and  Sri Lalchand  Tanti and  recorded  their  statements. He  

also prepared  the sketch map of  the place of  occurrence.  Ext. 

5 is  the  Sketch map,  Ext. 5(1) is his  signature. He also  

searched  for  the  weapon used in commission  of  the  crime at  

the  place of  occurrence  but he  did not find the same.  

Thereafter he  shifted  the  dead  body  to the  Civil Hospital, 

Tinsukia for Post Mortem  examination. 

 
23.         On  the  same  day, the  father  of  the victim Sri  

Lalchand Tanti  had  lodged  FIR  at  the  P.S  and  the OC, 

Doomdooma  PS  registered  the  same as  Doomdooma  P.S 

case no. 11/2020  U/s. 302 IPC and  entrusted him  for  

investigation. Ext.  6 is  the  ejahar  and  Ext. 6(1) is  the  

signature of  the  then OC, Doomdooma  P.S  Sri Monimohan 

Konch. Ext. 7  is  the  certified  copy of  the GDE. After  

registration of  the case, he recorded the  statement of Lalchand  

Tanti. On 09.01.2020,  the  accused  surrendered  before  the 

P.S and  after interrogation, he  was  arrested.  Thereafter  he  

was  duly  forwarded  to  the  Court. On  the next  day, he 

visited  the place  of  occurrence alongwith  the  arrested  

accused. While  the  accused  surrendered  before  the police  

station  he  was  accompanied  with  other persons  and  

thereafter  statements  U/s. 164 of  the Cr.P.C  of  the  said  two  

persons  were  duly  recorded  before  court. On 18.01.2020,  
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the  wife of  the  accused  was  traced  out  and her  statement 

was  recorded. 

 
24.         During investigation, the  statement  U/s. 161 Cr.P.C  of  

the witness,  Daimoni  Tanti  was  duly recorded. After 

investigation, he has collected the  P.M report  from Tinsukia  

Civil  Hospital  and on  completion of  the  investigation, he  has 

submitted  the  charge-sheet   against  the  accused,  Sri Pradip  

Tanti @ Pusum  U/s. 302 IPC. Ext. 8 is  the  Charge-sheet, Ext. 

8(1)  is his signature. Ext. 8(2)  is  the  signature of  O/C, Sri 

Monimohan Konch on  the  Charge-sheet.  

 
25.         In Cross-examination  the  PW.7  has  deposed  that  on 

07.01.2020 at  8:10 AM  he got  the   charge  of  investigation 

of  this  case. Ext. A is  the FIR Form. This  case  was  

registered  on   07.01.2020 at  11:30 AM.  As per  GD entry, he 

got  the  charge  of investigation  at  8:10 AM. In  the  Ext. 7 , 

GD  Entry, there is no any mentioning  of  time. At  the  time of 

registration of  the  case,  he was in charge  of  S.I on 

Probation.  His  Probation  period  was  completed   in  

November/December,  2020.  He  submitted  the  charge-sheet  

in  the  month of  June, 2020.  He  submitted  the  charge-sheet 

during his  Probation period. As  per  his   knowledge, there is 

no  difference between regular  S.I and  Probational  S.I. He has  

not  gone thoroughly the Assam Police Mannual and  also he   is 

not  taught  in  his  training period  regarding  Assam Police 

Mannual. The  nature  of  this  case is  serious. 

 
26.         He  denies  the  suggestion  that he had no  power to  
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investigate  this  case  during  Probation. In  Ext. 1, there is no 

mention  of  GD Entry.  The place of  occurrence is  the house of  

the  complainant. The  name of  the  writer  is not mentioned in  

the  Ejahar  and who  obtained  the  thumb impression   of  the  

complainant, Sri Lalchand  Tanti. He  did not  enquire  who  

wrote the  ejahar  and took  the thumb impression  of  the  

complainant. The  place  of  occurrence is  surrounded by the 

houses  of  Sri  Premo Tanti and  Sri Baba Chand. There  are  

about 30/40 houses  in the line  50 of  the place of  occurrence. 

No one  came  forward  to  give  their  evidence  of  the 

surrounding people. As per  law  if  anybody  refused  to  give  

evidence, they  can  take  action  against him, but  in  this  

case, no  any  action  was  taken.    

 

27.        He  denies  the  suggestion  that  he  has  not  tried to  

record  the  evidence  of  the neighbouring  people.  

 
28.        He  did not  find  any weapon  at  the place of  

occurrence.  He searched  the  house  of  the  accused but  did 

not  get  any weapon. It  is not mentioned in  the Forwarding  

Report,  that  the  accused  surrendered  before  the  police  

station. There is  difference  between  surrender  and  arrest. It  

is not mentioned in  the Charge-sheet  that  the  accused 

surrendered  before  the P.S. He  is  giving   his  evidence  as  

per  record. He  denies  the  suggestion  that he  is  deposing  

falsely. As  per  Inquest  Report  some  injuries  are  found on  

the  face, nose, eyes and head covered  with  blood. He did not  

find  any physical  injury  during inquest except  the  above  as  

mentioned.  He received  the P.M  report on  30.04.2020. During  
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investigation, no  eye  witnesses  were  found.  

 
29.         PW.2, Rajesh  Karmakar did not state before him  that, 

he came  to know  that the accused  secretly  came  to his  

house  before  he  caught him. He visited  the  Place of  

occurrence twice.  He has not mentioned  regarding any 

electricity post etc in the sketch  map. The  incident  took place  

at  about  11 PM. The  night  was dark. No  prayer  was  made  

for  recording  confessional  statement of  the  accused  before  

court. No  other  persons  were  arrested in  connection with 

this  case.  

 
30.         He  denies  the  suggestion  that he  has  not properly 

investigated  the  case  and  that  he had no power to 

investigate  this  case. He  denies  the  suggestion  that he has 

not  visited  the P.O  and  sitting in  the  P.S  he  submitted  the  

charge-sheet. 

 
31.           I have  also perused  the  statements  of  the  

witnesses  recorded  U/s. 164  Cr.P.C and  taken  note  to  

appreciate  the  entire  evidences on  record.            

 
32.          Now while  going  through  the  record,  it  appears  

that  the  allegation  against  the  accused person  is  murder 

and  accordingly, prosecution  side examined  seven  witnesses  

including  M.O  and  I.O. The  PW.1 has not  entangled  the  

accused in  the  alleged  murder. PW.2 also  stated  that he  saw  

the dead  body lying on  the bed and on  asking from  the  

complainant  he  came  to  know  that accused killed his son,  
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but in  cross-examination  he  stated  that he has  no  personal  

knowledge about  the  occurrence. The PW.3  stated  that  he 

heard accused killed his brother but  in   cross-examination he 

also  stated  that he  has  no  personal  knowledge  about  the  

occurrence. PW.4, PW.5 have  also failed to  give  cogent  

evidence  regarding  the  involvement  of  the  accused  in  the  

alleged  murder. PW.6  and  PW.7  are  the  official  witnesses. 

As per evidence of  doctor,  accused  died due  to  shock  and  

haemorrhage  as  a  result  of  injury he  sustained but  the  

vital  witnesses  of  the  case are totally  silent  regarding  the  

involvement  of  the  accused in  the  alleged case. The  

evidence  of  PW.5 is  found  different  being  she  deposed  that  

the complainant  hit on  the  head  of  the  deceased which  has  

created great doubt.  

 
33.         The nature  of  the  offence is  grave where  minimum 

punishment  is  imprisonment  for  life  and in  absence  of  

evidence beyond  doubt regarding  the  involvement of  the  

accused,  this  is court  is  not  in a position  to  held  that  the  

Prosecution  succeeded  to prove  the  case. The  evidence on  

record  are  fully  contradictory  and had  given  raise to create  

doubt which  gives  benefit  to the  accused.  

 
34.         Keeping  in  view  the  entire  evidence  on  record,  

this  court have  no  alternative  but  to  hold  that  the 

Prosecution  has  miserably  failed to  prove  the case  against  

the  accused. Hence, I am  of  the opinion  that the Prosecution  

has  failed  to prove  the material  ingredients  of  Sec.  302 IPC   
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against  the  accused person. Accordingly, the accused is 

acquitted from  the  charge U/s. 302 IPC and set at liberty 

forthwith. 

 
35.         The accused  is  in  custody   so  he  be  released   on  

execution  of  a  PR Bond  of  Rs. 10,000/-  as per Section 

437(A) of  Cr.P.C. 

 
36.         The  case  is  disposed  of  on  contest. 

 
                Given under my hand and seal of this Court on the 15th 

day of December, 2021. 

 

 

      Dictated and corrected by me. 
 
 
 

        (B.  Sutradhar)                         (B. Sutradhar)  
Addl. Sessions Judge-2(FTC),             Addl. Sessions Judge-2(FTC),        

Tinsukia.                                                       Tinsukia.                                          
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A P P E N D I X 
 
 

PROSECUTION WITNESSES : 
 

PW.1,  Sri  Lalchon  Tanti, 

PW.2,  Sri  Rajesh  Karmakar, 

PW.3, Sri  Premo Tanti, 
 
PW.4, Sri  Sanjay  Tanti, 
 
PW.5, Smt. Daimoni  Tanti, 
   
P.W.6 (M.O), Dr.  Nirod Kumar  Borah & 
 
P.W.7 (I.O), Sri  Binod  Konch.   
          

PROSECUTION EXHIBITS 

 Ext. 1 is  the  Inquest  Report,  

Ext. 2 is  the  U/s. 164 Cr.P.C statement of PW.2,  Sri  Rajesh  
Karmakar, 
 

         Ext. 3  is  the U/s. 164 Cr.P.C statement of PW.3, Sri  Premo 
Tanti, 

 
Ext.  4 is  the  Post  Mortem  report,  
 

Ext. 5 is  the  Sketch map, 
 

        Ext.  6 is  the  ejahar, 

        Ext. 7  is  the  certified  copy of  the GD Entry   & 

        Ext. 8 is  the  Charge-sheet.      

   

                                                  (B.  Sutradhar), 
                                                     Addl. Sessions Judge-2     
                                                             (FTC), Tinsukia  


